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ORDER DT. 1112-2001. 

Heard hi 	 learned  

Counsel for the Applicant and Shri u.s. 
mohanty, Learned Special Counsel for the 

Respofldeflts.Ifl this OA the appLicants 

have prayei for ouashiflcj the graaaclou 

	

list and reflxatiOfl of their seniority. 	
11 

Learn& Special Counsel for the 

Respondents has filed a Memo after 

serving copy on the other side stating 

that the subject matter mf this 

-.-- 
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application has oeefl adjudicated by 

the Erfla)lam 3enCh which has decided 

is 
in faur of the persOnS similarly 

1: situted like the applicant.AQaiflSt tha4 	 \f\ . 

oer,appeal was carried to the Hon'l 

Sc which has oeefl disposed of. Copy of 

the 	oer of the Hon'ble sc has also 

,oeen enclosed to the Me0.3aSinCJ on the 

decision of the Non' ble sc, the Depdrtmen al 

Authorities have also issued calers tor,  

rdriflcj of seniOritY.COP of the 

order of the Department4 Authorities ha'e 

also oeefl enclosed to the 	and ser:ved 

on the learned counsel for the petitione.. 

In viEW of this,learfled ounsel for the 

applicant submits that the OA has 3eco4 

jnfctuous.He farther submits that the 
c - 

grounds urged by applicaflt4ifl this TA 	\\\ 
S\ 

for refi<ing the sEniority should oe 	t 	\ 

taken note of by the Departmental 
 

Authorities white rrawing the 

seniority afresh.ThiS is agreed to by 

the learned counsel for the 	 .Ir 	)d\-tt\r a\  

vi 	of this while disosing of the OA  

with the consent of the parties for 

having infruCtUOus,we dirt that 

while redriflg the seniority list the 	 NR 

ground urged by the petitioneifl this Vo  
OA shOuld be taken note of by the 
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Departmental Authorities as agreed oy the 

learned special counsel for the ResndefltS. 

4th the aOOVe 	 OA is disposed 

of,No COstS. 

MemetUdiC ial) 

"p 


